
CJ.NIRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH 

OA NO. 599/200:3 

New Del.hi this the 2nd day of April. 2003 

HON BLE 511. XUI..Dl P SINGR, ME1BEH (J) 

Sh . I)i.nesh Kumar 
sb 	Sh. C. S. Gupta. 
A C I - I. I , Nor the rn H a. i I. iv a y 
(2/o SSE (Sha.tabad i & Rajclhan i Power Car 
EOG Shed, Ajmeri Gate, 
New 1)e .1 h . 	 . . . . 	 App I I cant 

(IJy Advocate: Sh. Sanjay Shangari ) 

Versus 

1 	The General Manager, 
Northern Ia.i Iway, 
Baroda liouse New Delhi 

2 . 	 The Di. v si ona I }la. I [way Manage i' 
Northern Rail.way , I)H M Of f I cc 
Che lmsford Road, New lie ihi 

.3. 	1 he Sen jar Sect ion Engineer (P. C. ) 
Shatabaci i LOG Shed, 
Northern Hai iway, Ajmer I Gate, 
New lie ih i . 	 . . . 	 Respondents 

Heard learned counsel for appi icant.. 

2. 	Learned counsel 	for app 	iea,nt 	subnii ts that 	he had 	been 

earl. icc 	pa iii overt irne 	a]. lowance 	for 	similar dut I es performed 

but 	now 	the respondents have ci .i scout i nued to pay the 	same 

After hear ing the learned counsel for the app] leant and going 

through the record I think that thi s OA can be ci i sposed of at 

this stage itself by directing the respondents to dc ide the 

repr'esentat ton made by the appi leant, which has not St I 1 1 been 

dec ided by . pass i rig a reasoned and speak i rig order. 

J. 	Accord 1 ngiy , the OA stands di sposecl of with the ci .i rect ion 

to 	the respondents to dec ide the representat. on by passing a 

reasoned and speak i rig order Wi th i n 2 months 1, rom the date of 

rece ipt of a copy of this order. 
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Sd 


